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NO. 941 OF 1993,
h General “anager,

hi, t hI.'OU‘;'h D.R.bﬂv s
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& 80069280
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W/o Late Chote Lal
L 1lage Mahula pathra,
rict-Banda, U,P,

1en Compensation act at

Respondents,’

980 8

Shukla)
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By Hon'ble Dr. R, K. Sa

xena, Member (&)

1, Th

Application through Ge

New Delhi, challenging
Workmen j(:empensation A
present applicant has
of At a?n amount R 92

as inter st,and penalt

B l,34,3?8.‘15 paisa tq

b

e Unien of Ind

ie has filed this Qriginal

neral Manager, Barcda House,

the award given under the

¢t on 19,8,1992 whereby the

been directed to pay Compensation
,053.70 paisa, ks 19,331,20 paisa

y of B 23,013,25 paisa , totaling
> the dependant; of the deceased




"

applicant did not imvoke,\to fl?ﬁ’ such an appeal before

o 2 -
Chhet:e Lal, The further amount of & 500/- was direct ed

to be paid as cost.
|
| s

23 The facts, are 3 set out in the OA and in the

award %are that one Smit Mithla Devi, widow of the
deceasLd Chhote Lal had instituted a2 case on 11,9,1990
on the ground that Chhote Lal had died on 29,11,1989
whi le j&'orking under the present applicant but no
compentation was paid to him, 7The respondenyy no, 2
truth in the complaint of Smt, Mithla Devi and,

. ;
therefore, passed the award as mentioned above,

found

Feeling aggrieved by the impugned award this Original
Applicétion has been filed with the relief mentioned
her ein,i/before.

|

3. The respondent| no, 1 had filed the counter—

affidayit contesting/the case but no rejoinder

has be(ien filed thereto,

4, %he matter is [listed today for final hearing,
QW%
Shri G.p. Agarwal counsel for the 3pplicant but none

appears for the respondents, We have heard Shri

G.P. n%c rwal,

S he main question is H?a-t whether this Original
Application is maintainable before thig Tribunal,
The impugned award was given under Workmen Compensation
Act wherein there is | provision to file an appeal
before|the High Court. is adnitted fact that the

of (ks Aet &

the prescribed forumy In the case of K.P. Gupta

Versus Controller of |[Prirtding and Stationery JT

P
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1995 (7) 522 their Lord

thet the provision of a

shigs of Supreme Court have held

n appeal’if prescribed,is net

taken away by Section 28 of administrative Tribunals

Act, 1985, The result

should have approached

is that the present applicant
the High Court Under Section 30

of the Aét. The O does not remain maintainable here,

It stands, therefore, dismissed,

The applicant if So

3 <
advigeamay still approach the High Court, The stayerds

granted on 22,‘16.:1993’st
|

am/

ands vacated,
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